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12.39 b,
INDUSTRIAL FINANCE CORPOR-
ATION (AMENDMENT) BILL—~Cormd.

MR. SPEAKER: The House will now
takc up further consideration of the In-

' dustrial Finance  Corporation (Amend-

ment) Bill. Mn Somsath Chatterjee.

SHRI SOMNATH CHATTERJEE (Bur-
dwan); Sir, as 1 was submitting yesterday
the Industrial Finance Corporation is a
50 pet cent subsidiary of the Ihdustrial
Development Bank. Although the Indus-
trial Fmance Corporation is the oldest
financing institation in this country, be-
cause of its position of being a subsidiary
under the Industrial Development Bank,
the TFC is obliged to refer the various
proposals to the Industrial Development
Bank for approval. Because of the pro-
cedure that is being followed, bottlenecks
are being created and, in some cases, there
is umjustified interference by the Develop-
ment Bank in the functioning of the Cor-
poration Therefore, 1t 18 suggested in ex
pert guarters also that the Finanve Cor-
poration should be made an autonuomous
bodv of course subject to the policy direc-
tion by the government and subject to
scruony by this hon. House.

Coming to the wutilisaton of funds,
since there are State Finance Corporations
in many States, we submit that there
should be proper co-ordination between the
Industrial Fmance Corporation and the
State Finance Corporations in the vari-
ous States so that proper programmes arc
drawn up for helping each other in de-
veloping the industrial potential in the
country and comung to the rescue and aid
of industrial concerns which do require
help.

It is undoubtedly true that the Indus-
trial Finance Corporation has played an
important part in the industrial develop-
ment of this country. But we still feel

velopment in the country, is the wrong
fircal policies which have been adopted by
the Central and  State Governments.
Therefore, the position cannot improve un-
less there 15 a radical change in the attitude
of the government and unless the em-
phasis is shifted from the big and mono-
poly houses to the smaller industral con-
cerns, so far as financial assistance by the
IFC 15 concerned. Unless the policy of
the 1FC 15 changed with a view to pro-
moting small-scale mdustries and comming
to the aid of enterprising entrepreneurs
m the small-scale sector, much ot the
desired effect cannot be achieved.

SHRI D, K PANDA (Bhaiyanagat);
Sir, the amendments seek to finance the
public sector industrial undertakmgs, to
give financial assivtance to newly-coming
up entrepreneurs and also to industries
backward areas by the Industrial Finance
Corporation. So, the main purpose of
this Bill 1s to reduce regional imbalance
Since this will have the effect of reduc-
ing the financial assistance to the big mo-
nopoly houses, this is a step in the right
direction.

Clause 13 seeks to amend section 25 10
enable the Corporation to exercise its
powers more effectively It 1s mentioned
in the Statement of Objects and Reasons
that so far the IFC had been financing
security-oriented projects. From now on
it will finance project-oriented venturcs
So, that is also a welcome step.

Although these amendments are wel-
come, at the same time, we must do sotne



217 Induiitial Finance

functioning of the IFC 355 per cent of
its loan hssistapce had gone to the larger
and Jirger houses and during the fast two
years 17 large houses got asxistance to the
tune of Rs. 66.6 crores and the 73 large
houses réceived ajsistance to the extent of
Rs. 74.8 crores. The Minister gave a
positive reply to this question. The reply
says that the sum of Rs, 1048 to
30th Jume, 1972, the large and larger
houses secored loans from the IFC to the
tune of Rs, 131.52 crores out of a tntal
loan of Rs, 397.86 crores, thus constitut-
ing 35.6 per cent. Similarly, during 1970-
71 and 1971-72 the large and larger houses
secured loans to the tune of Rs. 17.32
crores out of Rs. 75.79 crores, thus con-
stituting 22.85 per cent. This answer
clearly reveals that the large and larger
houses, which have been totaling the
country and taking advantage of their
alliance with the bureaucracy, they are
able to get more and more loans fiom
{FC which has not been checked so far.

For instance, Bajorias and Jalans bave
taken loans and diverted them for some
illegal purposes. Onmly the other day
during a debate I tried to show how
Bajorias and Jalans have taken loans to
the extent of Rs. 22.37 crores to control
various companies by issuing fictitious
loans, creating fictitious papers, transferring
money to liquidated concerns run by the
son-in-law or sister-in-law, etc  Still, in
spite of all that criticism, the granting of
loans to Bajorias, Jalans, Tatas ani Biilas,
is <till continuing. I would like the hon.
Minister to give 8 positive reply us to
what steps they are going to take to put
u check on this,

Coming to regional imbalane, though
I would welcom¢ that Maharashtra and
other States should get more, 1 say, the
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Shipyard st Paradip, a fertiliser plant at
Paradip, a refinery at Paradip, for estab-
lishment of industry for manufacture of
polyurethien foam in Orissa, a cement
plant at Sunki in Koraput district, and an
explosive factory in public sector in Orissa.
Financial assistance is being sought for.
There is only one sugar factory at Aska
and a sugar factory at Nayagarh. They
have also not been given any financial
assistance from the Industrial Finance
Corporation. On the other hand, the
L.IC. which has given some money is
going to mow issue a writ on them and
they have started also some cases.

These things have also to be looked
into. All these potentialities have to be
taken into consideration and they must be
properly developed, This should be taken
into account while granting advances to
different regions, Orissa Government have
sent these papers. They have approached
for financial assistance. But nothing has
been done.

Now, with regard to the other aspect
and the type of mischief the bureaucrats
are playing, that will also be clear from
the very fact to what extent the Dutta
Commuttee recommendations and  the
M.R.T.P. Act provisions have been violat:
ed. In the Statement of Objects and
Reasons, it has been said that, under
Section 43, regulations may be framed by
the Corporation in comsultation with the
Devclopment Bank, The very Chairman
of the Development Bank wus completely
against the conversion of loans into equity
So, when these very persons are opposed
to the fundamental principle which has
been declared by the Government, why
should they continue? Out of 34 com-
panies, only 10 compaines have agreed.to
the conversion of loans into equity
Therefore, without sny guide-line, if it is
left for consultation with Development
Bank, then there cannot be any fruitful
results achieved,

In conclusion, I would again request the
hon, Minister to have detailed plans to
reduce regional imbalance and to set up
industries and to finance such industries
in regions which are very backward,
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SHRI S R. DAMANI (Sholapur) : Mr.
Spésker, Sir, I rise to support the Bill.

The Industrial Finance Corporation was
set up soon after Independence for rapid
industrialisation of the country, not only
for setting up new industries but also for
providing finances for modernisation and
for expamsion of industries. The pelicy
of this Corporation is to give guarantee for
the items purchased, to give loans and
also to under-write equity, prefercrce
shares or debentures of companies whioh
are issusd to the public. In this way, the
Corporation has in their own way con-
tributed to a great extent towards the
development and progress of industries in
the country, Se far, they bave advanced
and guaranteed lomns to the tune of
Rs, 365 crores and they have assisted 527
companies or units. I want to com
gratulate the Corporation for the work
they have dome.

Side by side, I would like to draw the
attention of the hon. Minnster to some
draw-backs which require to be modified.
After going through the balance-sheet
and also the Report of the Committee on
Public Und¢rtakings, I find, they have
followed a policy of a banker to see all
the applications from one angle, that is,
to sce the safety of the money. Their
policy is to see the safety of the money
that they are going to advance or the
guarantee that they are going to give, not
teking other aspe¢ts into account. The
result is that they have adopted a very
rigid policy of scrutinising applications.

When this is the policy adopted, it
taher a long time to clear applications.
The people cannot supply all the informa-
tion so readily. As a result of that, the
applications used to take a long time and
many of the applicants were disgusted and
they withdrew their applications. The
number of applications withdrawn is very
alarming. About 44 per cenf of the apph
cations wers withdrawn, That is due to
the rigi# pplicy that they are applying.

e, this pdlicy requires a change if
they 4 to help the industriatsa-
tion of the country,
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persons.
are the criteria which are required
taken, not only the safety aspect
money advanced. To see the safety
money is the work of a banker and
of the Corporation. We want more pro-
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asking banks to advance money to small
business houses. There is no risk,. The

present policy requires some changes.

Another thing that I want to say is that
so far they have concentrated on areas
in the States which are already develop-
ed. The reason is that they have the
head-office at Delhi and only three offices,
one at Bombay, one at Calcutta and one
at Madras. So, all the entrepreneurs
from these arcas have got the advantage.
Most of the industries that they have
helped are near about Bombay or near-
about Calcutta or near about Madras, ig-
noring the other parts of the State. That
has created congestion of industries in
certain pockets. Government's intention
is dispersal of industries in different dis-
tricts, different States. But on account of
limited offices, they could not do justice
to the applicants of all the States, and
most of the advances and guarantees were
confined to big cities. .

MR. SPEAKER' Would he like to con-
tinue after Lunch?

SHRI S. R. DAMANIL. Yes, Sir.

MR. SPEAKER: We adjourn for Lunch
to reassemble at 2.00 p.m.,

13.hws.

The Lok Sabha adjeurned for Lunck il
Foungeen .of the Clook,

—r—p—
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The Lok Sabha reasssembled after
Lunch at five minutes past Fourteen of
the Clock

[Me. Derory SPBARER—In the Chur]

industrisl Finance Corporation (Amend-
ment) Bill—contd.

oft sifr wiew  (zfw feedll)
gdtewer  wEvew, g AT griemew #
ot afewr off 2w femr & wa ggam™ 0
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#o fufreed & 701 & Wa 52 ¢ 5w
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SHRI 8. R. DAMANI: T was just
mentioning abour the policy the Corpora-
tion has been following so far in advanc-
ing and granting louns foi industrial pur-
poscs. 1 ulso expréwscd the view that offi
ces should be located in big cities. I am
heppy to sce that the Corporation has
recently taken a decision fo open new
offices at Hydespbad, Bangalore and also
at Ahmedabad. I request the hon. Minis-
ter through you that the Corporation
should at least establish their offices at
all the capital cities of the country. They
should epea such offices at the capitals of
Siates so that eatrepreneurs cen casily ap-
proach them and get the benefit of their
financial assistance. So far they have con-
finnd themselves only to three big cities,
They have now theught of opening 3
that thev
M establish offices «n all capital  ci-

of giving facilities in the matter of fin-
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ance will not be achieved. This is an im-
pottant aspect of the problem and I think
the Mon. Mimister will takc this into ac-
count snd give instructions for opening
up of offices in all the cupital cities of
the States.

Then, this ameading Bill seeks to -
crease capital and hberalise the policy for
grant of fimancial assistance. So far, the
Corporation was confining itself to ad-
vancing finance only to private seclor
and to some extent, to thc cooperative
sector. But mow they can advance loans
to public sector ab well as tc companies
of medium and small sizes. Till mnow
they were entertaining applications of
<otpanies with capital of more than Rs,
25 lakhs. Now this restriction has been
removed. Now the small and medium-
scale industries can get finance; they can
get the benefits granted by the Corpora
tion. It is a good thing. I welcome this
change.

Apart from giving financc, I feel, they
shoulg also gwide ihe small and the me-
dium ~ize entrepreneurc ubout project re-
ports, about new ventutes, telling them
what they <honld do, so that the indus-
trialists can tahe up new wventures and set
up new industries in those regions.

There is one amendment about which
I would like to speak. Thn is to Clause
11 amending Sec. 23 of the Act. The
Corporation takes the power saying that
if any party fails to pay instalments at
the due time then the entire amounts and
interests thercon will be converitible nto
equity shares. This is a very harsh provi-
sion. 1 would like to Aoow what the
reason is, for bringing up such a rule like
this Thm will surely very adversely af-
fect the setting up of indvstries in the
country. We find on accovm of various
technical reasons the project is delayed
it comss into production after 4 years or
$0. There is deley in the matter of grant
of capital goods or power connection, or
there is delay duc to erection. There
are many ieusonw  If they are not ‘able
to go into production er the produc-
tion is delayed apd they sre met wble wo
pay ths instalments in time for remsods
beyond their control, in that case, it hgs
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been provided here that the corporation
will have the right to convert the entire
advance into equity. I submit that this
clause or this condition will result in two
disadvantages for the entreprencur or ap-
plicant Onc will be that when they go
to the public and approach them for pub-
lic subscription, there will he uncertamty,
and they will fecl that if their company
1 not able to pay the instalments 1 time,
then the corporation may convert the en-
tire amount mto equity and that may re-
sult 1n the curtailment of their dividends,
and hence they may hesitate to  1nvest
their money m such compamnies. 1 hope
that this will not happen and Government
will not or the corporation will not take
such action, hut then the provision 15
there and they have got the powei, and,
therefore, this uncertuinty will continue
Theiefore, it requires some clarfication
under what circumstances this provision 1%
going to be used Then onlv the uncer-
tamnty in the munds of the rublic can be
cleared.

Now, let me give another instance Sup
pose 4 company or an industrial  unit
starts losing on attounp of uneconomic
ness and is not ablc to pay the 1nstal
ments 1n tme and the cilne  amount
which Has been advaniid (o them i con-
verted, then what bencfit wall the cor-
poration get out ot it! Iui, af they take
the concern and run it then it will only
make more losses, any the  corporation
cannot make it iun it & profit or convert
the lovses mto profit by taking over. So.
even if they take over & concern which
is incurring losscs and which is  not
viable, it is not going to belp the corpo-
ration So, I do uut understand the rea-
sons for having “roucht forward such a
rigid condition as a result of this amend-
ment. I hope that the hon. Minister will
clarify the position.

In regard to the working of the cor-
poration, I would like o say something.
During the last four years, if we see the
balance-sheet, we shall find that the work-
ing of the corporation has started deterio-
rating. The expenditure is going up while
the income is coming down and business
is at a standsti!l and is not  expanding.
Therefore, weé have to spend more. The
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expenditure has increased in 1967-68 by
8 per cent, in 196869 by 20 per cenl
and in 1969-70 by 25 per cent and in
1970-71 by 44 per cent, whereas income
has increased in 1970-71 only by 5 per
cent. 1 would hke to kncw the reasons
for such huge expenditre and the fall in
mcome Or revenue,

Sccondly, it is gencrally said that they
are charging very exoibitant rate of com-
mitment charges. If any party approaches
them for loan, they sanction it, but before
the money is npaid, from the time the
application is upproved, they charge their
commitment charges which ere very high
and this affects the entrcpremeurs to &
great extent, After all, the charges should
be levied only when they alvance  the
money or from the dalte they make the
commitment, but we find that it is charg-
ed from the date the spplication is re-
ceived and the amnunt 1~ sanctioned, This
s alvo not very reasonable This increases
the cost of thc projects, and adds to the
cost of the projects Therctore, 1 submit
that the corporation should be reasonable
m levvme therr commitment charges on
the pailic to whom they give advances.

There v one other thing that I would
like to mention Ther: are many entre-
prineurs who approach the State Govern-
ment and ash for thar atsistance in set-
ting vp industries, and the State Govern-
ment agrees to 1ssue gualantiee letters to
the hnancial instituttons But when they
approach the financial corporations, they
do nnt accept the guarantees given by the
State Governmen's, urd thur the entrepre-
ncur 1s left high and dry. The big houses
can manage, but the mcdium or small en-
treprencurs who want to start their in.
dustries and who get the guarantee letters
fiom the State Governments are in a dif-
ferent position, because the corporation
does not accept those guarantee of the
State Governments What are the reasons
for this? They say that there is some de-
fect in the drafting of the letters by the
State Governments and they want another
draft or they want to have some other
wording in the draft. But the net result is
that the party does not get the benefit, As
such, many parties which have obtained
guarantees from the States have not been
able to get advantage. So, I would like the
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hon. Minister to look into this matter and
see that the guarantees of the States are
accepted or if they like, they can decide
upon the forms of guarantee letters which
the parties should get from the State Gov-
ernments,

¥4 concjuswe, [ wounld r2juest that the
corporation should adopt a more flexible
attitude in the scrutiny of the applications,
w. that morc ur’ts may get the benefi of
the corporation’s assistance by way of fin-
ances. Secondly, I would say that the cor-
poration should now concentrate more on
the industrially under-developed States and
regions and give preference to these areas
when giving advances.

Thirdly, T would like to say that they
should expedite the opening of offices in
all the State capitals and all important
citiecs. They should also economic in
expenditure.

I would request the Finance Minister
alo to comsider the amendment in clause
11 about transferring the entire amount
in case of default into equity  shares.
Finally, they should send a clarification
to the IFC to accept the guarantees given
by the State Governments.

With these words, T support the Bill.

it Agrflaw feg wvw (Frav) ¢
JATETY WGIRA, FrieqifeET HENE
57 F F17 9 )

MR. DEPUTY-SPEAKER: The bell is
being rung—Now there is quorum  He
may continve.

*SHRI T. §. LAKSHMANAN (Sripe-
rumpudur); Hon. Mr. Deputy-Speaker,
Sir, on behalf of my party, the Dravidn
Munetra Kazhagam I would like to con-
vey my gratitnde to you for giving me
an opportunity to speak on The Industrial
Finance Corporation (Amendment) Bill.

According to Clause 8 of the Bill, ths

LP.C. has been authorised to buy the
shares of fipancial Institulions as directed
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by the Central Government. Here, I would
like to refer to a relevent issue. Sir, the
shares of Vinod Mills in Madhya Pradesh
were selling below their per valuc, At that
time, the 1LF.C. permitteq the company
to convert its loan into equity sharcs,
which gave & boost to the sagging value
of the shares of the company. I ‘am of the
view that it is not proper on the part
uof the LLF.C, to give an artificial boost
to the company by permiiting it to con-
vert its loans into equity shares, when
the shares of the company were selling
below the per value in the market. [
would like to suggest that the procedure
of conversion of loan into equity shares
being at present followed by the LF.C
should be looked into by the Government.
I fecl that the conversion policy of the
IFC. shoulki hc properly defined.

It has also been provideé in the Rill
that the regulations framed by the LF.C.
need not be placed on the Table of the
House. T am afraid T cannot give any
support to this. The Cenlial Governmeat
cntirely finance the LF.C. and when that
is so. it is improper to say that the re-
gulations determining how the resources
of the ILF.C. urc to be piven as loans
to the industrial concerns and entrepre-
ncurs need not be placed before the House.
Here I would give one example also.

The IF.C. is following the policy of
recruiting only Solicitors to the Lepal Ds-
partment. The system of solicitois is pre-
valent only in the State of West Bengal,
with the result the advocutes from other
States have no chance of getting a job
in the Legal Department of the 1.F.C. In
this respect, the Tamil Nadu Bar Council
had passed a Resolution suggesting that
the Advocates also shouli be recruited
of the Legal Department of the ILF.C. I
regret to say that the LF.C. has so far
not changed the procedure of selecting.
only the Solicitors for its Legal Depart-
ment. I request the hon. Minister to
look into this and do the needful.

The Central Government have notified
211 districts and 8 Union Territories as
industrially backward areas. But, the

*The original speech was delivered in Tamil.
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IF.C., hes extended its concessional
financial facility only to 68 districts and
three Union Territories. The industrial
units in 68 districts and three Union terri-
tories have received financial assistance
from the LRC, 1 say this to show that
the indusirially backward areas have not
been given prominence in the activities of
the LE.C.

Upto 30th April this year, an amount
of Rs. 392 crores to 556 large and
medium industries have been given by the
LF.C. It is surprising that only 28 per
eent of the total assistance has been given
to the industries in industrially backward
areas. 78 Sugar Cooperatives and 22
Textile Corporations have received the
major pottion of the assistance from tho
ILF.C, From this it is also clear that
the small industrial units in  backward
areas have not got any priority in the
matter of getting financial assmstance from
the IPC. I would request the
hon. Minister to look into this aspect of
working of the LF.C. and take appro-
priate steps to help the industrially back-
ward areas in the country. Out of 565
induatrial establishments assisted by the
LF.C. 70 establishments mostly large in-
dustries—are sick and it is reported that
they are in the stage of being wound up.
In fact, some of them have already been
wound up If this situation continues,
“even the industrially developed areus
might become industrially backward areas
in due course. It is undentood that
some textile organisations assisted by the
ILF.C. have been reported sick aud that
is why I have been constrained to make
this remark, I am sure the hon. Minister
will look inte this serious state of aflairs
in the industrial institations assisted by
the IFC. I am happy that provisions
have beemwr miude in this Bill for enabling
the Directors of the LF.C. on the institu-
tions recedving assistance from the LF.C.
to function more efficiently. I hope that
the situation will take a turn for better
so far as the working of the industrial
units assisted by the LF.C. is conccriied.

Before T cenclude. I would also refer

to another important fact In the Board
of Management of the LF.C. almost all
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the Directors are from the
developed areas, There is not even w
single Ditector from the industrially Bashk-
wird arcas, H the industrially backwars
areas in the country are to recelve thely
due sharc of sssistance from the LF.C,,
then there must be Directors from those
areas on the Board of Management of
financial institutions like the LF.C, T re-
quest the hon. Minister to look into this
problem also and do the needful so that
the industrially backward areas get priority
in the scheme of working of the LF.C

With these words, 1 conclude.

SHRI Y S. MAHAJAN (Buldana):
Sir, T rise to support the Bill brought for-
ward by the Finance Minister. Aftler the
achievement of independence, wc set out
on a course of planned developmeni and
industrialisation of this country, but w~e
found we did not have any agencies for
financing industrialisation or helping com-
panies in issuing stock shares, and bonds.
We did not have any industrial banking
at that time worth the name. This 1m-
portant gap in our banking field was
filled up by starting the Industrial Finance
Corportation. It performs 1m our
economy more or less the same functions
that the IBRD i> supposed to peiform in
the world

It 15 a matter of satisfaction that dur-
ing the last 24 years, this corporation
had performed very creditable work,
For instance, in the first 22 years, it gave
assistance to the extent of Rs. 338 crores.
I agree with the hon. member on the
other side that in judging the success of
the worh of this institution, we should
consider not the rate of dividend but the
extent of industrialisation promoted by it.
I am glad to say that during the first 22
years. as a result of the amistance given
to the extent of Rs, 338 crored. it could
help mobilisation of capital to the extent
to the extent of Rs, 338 crores, it could
last 2 years sre pot available.

Another creditable work donme by this
institution is. it has given nearly Ra. 77
crores to the cooperatives, malnly in sugsr
and textile industries. As & result of this,
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these cooperatives could mobilise a total
caphtal of Rs. 160 crores during these 24
years,

f
1 Support this Bill because it has many
important festures. The emendment is
really comprehensive in  character, It
enbales the institution to exercise effective-
ly the right to appoint directors. Second-
ly, if any directors have any interest in
the application of an industrial concern,
the amendment prevents the IFC fiom
giving eny help to such concerns. The
amendments are such that it will enablc
the LF.C. to correct to a ccrtain extent
the industrial imbalance in the countury.
Theic are certain States and  districts
which are classified as industrially back-
ward. The amount of assistance given at
present to these States is very small. For
instance. till last year, the amount of
as.istance given to Assam was 1.8 per
c¢ent, Punjab 1.8 per cent, Harvana 2.7
per cent, Kerala 3.4 per cent. Members
on the other side complained about West
Bengal. West Bengal, Tamil Nadu and
Maharashtra together got nearly 42 per
cent of the total assistance given by LF.C.
during the last 23 years.

DR. RANEN SEN (Barasat): What
was the amount received by West Bengal
alone?

SHRI Y. S. MAHAJAN: It was 10.9
per cent of the total for the last 23 years.
This is a good feature of thit Bill that it
will enable the corporation to correct
this imbalance to a certain extent. Pro-
vision bas been made for giving loans to
backward areas at concessional terms.
Secondly, it will now adopt a project-
oriented approach. Instead of simply
examining the applications which are re-
osived by it, it will attract applications
from those ‘areas, consider them sympa-
thetically and particularly help mew entre-
preneurs, new technologists and engineers
who want to enter business. One impor-
tant provision is, the Corporation nced
not insist on security. This wil] certainly
énable the corporation to do something
for backward districts.
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I have two or THree suggestions to
make. In future, 1 hope the LF.C. will
adopt a policy in keeping with our
plenned objectives. We are out to build
a socialist economy. 1 hope greater en-
couragement will be given to cooperative
societites. 1 do not say they have been
neglected in the past, but 1 hope moic
attention will be given to such forms of
organisation in future than to prvate
limited companies and public Limited
companies which arc really private mm
character. The applications should be
sifted o accordance with our plan prior
ues. If you look at the allocations lor
the last 22 years, much of the moncy has
gone to textile and sugar which arc con-
sumption industries. Now new ndustrics
like fertilisers, chemicals, etc, are coming
up and they should be encouraged, rather
than the traditional industries lihe sugar
and textiles.
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There is one difficulty. When an i
dustry starts working, it 15 quite possible
that for the first three or four years, it
may not be able to declare a dividend.
The IBRD. for imstance, exempts new
firms from paying interest for the first 4
or 5 years. At present the Corporation
insists on payment of interest and repay-
ment of capital after ffie first or second
year. 1 think it 1s a disadvantage 1n
deserving cases. the new firms should be
asked to begin payment of intercst and
capitsl after the fourth or fifth year,
That will help industrialisation.

I am sure that with these comprehen.
sive amendments the LF.C. will be able
to do much better than before, that it will
help the intensification of development
and increase the tempo of industrialisa-
tion in this country.

SHRI VIRENDRA AGARWAL
(Moradabad): Mr, Deputy-Speaker, Sir,
every economic institution should be
judged entirely by its performance, the
service it renders and the results it pro-
duces. The conmoept of institutional
financd, particularly "its jmpact in the in-
vestment climate in the country to what
extent the financial ipstitutions have
helped in noccelerating the industrial
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growth and, finally, to remove the re-
gional imbalances, they are the basic cri-
teria on which these financial institutions
need to be judged.

I am inclined to support the Bill,
though T have several reservations in res-
pect of the various amendments. I am
really at a loss to appreciate why the re-
commendations of the Committee on
Public Undertakings have not been incor-
porated in this Bill. In fact, most of the
amendments are almost contrary 1o what
the Committee on Public Undertakings
has recommended. It also seeks to
acquire such sweeping powers which I
think are sure to defeat its own objectives.

One of the most important aspect of
this Bill is that it seeks to raise the autho-
rised capital from Rs. 10 crores to Rs. 20
crores. 1 will read out the recommenda-
tion of the Committee on Public Under-
takings on the subject:

“The Committee are unable to agree
with the view of the Corporation that
the financial position should be im-
proved by raising thc authorised *apital
to an amount which is double the cxist-
ing amount. Regarding cxtending the
borrowing limit the Committee ure con-
vinced that the existing borrowing
limits are adeyuate and the authorised
capital, as it is, hi3 room for enhance-
ment up to Rs. 10 rores  The Com
mittee recommend Ui the Corporation
should generate mwie finarcal resour-
ces of their own by adopting measures
like (1) sclling or discounting of short:
term  applications in  open  market
through other financial institutions, (2)
jssue of medium-term bonds and (3)
fully utilising the drawing facilities of
the Reserve Bank of India and identi-
cal methods.”

Secondly, I am unable to appreciate
why all the financial institutions are mot
able to follow or pursue a common loan
application fom and standard legal forms
for mcnomng credit to the corporeal in-
dustrial concerns. There is a great deal
of duplication of work by different finan-
cial institutions. I think much of the de-
lay is contributeg by this rigid and un-
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imaginative observance of the rules in pro-
cessing loan applications by the corpora-
tions. The LF.C. should better adopt a
practical approach and follow the pattern
wet up by similar lending institutions in
India and abroad by processing the appli-
cations expeditiously with a view to cur-
tad the time factor.

A large number of people, particularly
smaller men who are seeking financial
assistance from these financial institutions,
get really fed up with the tyres of forms
they are required to fill up and the time
these institutions tahe to finalise these
loan applications. As far as possible, the
entire procedure of these financial insti-
tutions need to be streamlined to such an
extent that really a common man, a small
entrepreneur, finds it convemient to make
full utilisation of the assistancc granted
by these financial institulions.

Thirdly, there is suspicion and con-
fusion in the minds of the people about
the existence of so many financial institu-
tions. It has been recommended by the
Committee on Public Undertakings that
the Industrial Finance Corporation of

India and the Industrial Development
Bank should be merged into one. I
would suggest that all financial institu-

tions in the country should come under
one umbrella so that they can effectively
discharge their functions of providing cre-
dit 10 various institutions. It would cer-
tainly have a greater impact on the entire
process of industrial growth.

Hon. members from both sides of the
House have talked a great deal about the
investment policy of this Corporation,
There it no doubt that the policy which
i~ being followed by this- Corporation is
very fuulty. It has not really tried to
help a large number of backward regions
in the country. 1 will certainly mention
the Hindi region which has been neglect-
ed. The three States of Uttar Pradesh,
Bihar and Madhya Pradesh which con-
stitute the Hindi region have remained
neglected and ignored by all the financial
institutons. So, these financial institutions
should try to come forward and help the
region because it has remained nenleotod
all these years. ’
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Similarly, there is a great deal of talk
about the priority sectors. Where are the
priority sectors today? Every day the go-
yvernment talk loud “we would help the
priority sectors” but the misfortune is
that the priority sectors remain  where
they were 25 years carlier. This is the
real situation. I would, therefore, say
that the priority sector should get the
highest priority. It should be the primary
function of these corporations to invite
applications from those backward regions,
and thesz applications should he cleared
at the carliest possible time.

In this’ amending Bill, it has also been
suggested that the financial  institutions
should give financial assistance to the pub-
lic sector industrial undertakings also. In
a way, it iy a verv policy. But, at pre-
sent the government expects the corporeal
industrial concerns in this country to de-
pend entirely on financial institutions.
This 15 the policy of the Government of
india. 1T feel it is not a happy policy.
The policy should be that the corporeal
institutions should depend  entirely on
peoples' contribution iather than on go-
vernment institutions. But while it is the
policy of thc Government that the cor-
poreal institutions should depend on the
financial institutions for their funds, 1 do
not know why the public sector institu-
tions in the country, which really depend
on the budgetary allocations of the gov.
crnment, should also depend on these
financial institutions. T am not able to
appreciate this point snd 1 am suwe the
government will clarify it.

We have brought to many picces of
legislation for but, what do we find as
the result? We find that the industrial
growth rate is really declining. Are we
going forward or backward? Today the
situation is that we as a nation are rapid-
ly moving towards zcro growth rate.
This is a fact. I will not agree with the
government leaders that this country is
moving forward; this country is actually
poing backward. It is not even stagna-
tion. If there is stagnation, I will not be
50 unhappy. But I say that the country
is going backward, Zero growth rate
means that poverty will get ascentuated
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unemployment will increase and, of
course, prices shooting up every day.
These are the factors which are caused
by the policy which is being pursued bv
the government, which is wholly negutive
in character and confiscating in approach
which finally results in expropiiation.
This sort of policy cannot produce econo-
mic prosperity and social justice for which
the ruling parly is committed today.

The basic
ment is
dence of

question is whether govern-
interested in reviving the confi-
the investor in the ccononuc
structure. If the investor is not interested
in putting  his money in the ceonomic
structure, then the future of this country.
15 doomed. We cannot save this countrv.
If the country i to move forward, the
investment climate must grow. We should
try to create a situation in which the
common man feels interest in the econo-
mic life of the country.

How are we gomng to do it? At pre-
sent, there is tremendous inflation in the
country. What we need today is to create
a policy or to produce a policy which can
be really anti-inflationary which is possi-
ble only when the consumer guods indu-
tries are cxpanded in such a big way in
the country that the people really pet
what they need at reasonable prices and
the prices renlly come down to a reason-
able level.

We alsvo hknow that the Government
Jeaders ar: very fond of making all sort»
of statements. One of the senior Ministers
of the (iovernment of Tndia has recently
said that the economy 15 poised tor hieak-
through, We are hearing it for the last
25 years, But we have never found the
economy so poised for break-through. The
situation really is that the economy is go-
ing bachward, How are you going to
create a situation in which economy moves
forward? That is the basic question which
the Government should seriously consider
today.

If the economic policy is not oriented
towards production, I can tell you that
we cannot solve the ecomomic problems
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of the country. The basic need of the
hours is that Government's entire ccomo-
mic policy should be directed towards
accelerating the growth rate in the coun-
try, both in the field of agriculture and
industry. How are you going to realise
it? 1 do not reaslly see that the produc-
tion in this country can ever be raised
unless we provide incentive in the people
engaged 1n farms and factories. We can-
not expcct a farmer to produce more if
we do not provide necessary incentives to
him. Similarly, we should provide incen-
tives to people engaged in factories to
produce more. Otherwise, we cannot ex
pect them to produce more. The produc-
tion and incentives are correlated terms

Those who surround the Prime Minis.
ter and who are responsible for formulat-
ing the economic policy of the country
lack imagination and lack viston, and it
fs a policy which can be described ay a
Status quo policy or an ad hoc policy
All these policies have resulted ultimate-
ly in cconomic stagnation. 1 would plead
with the Prime Minister that while re-
shuffling the whole Cabinet, she should
try to bring a mew team of Ministers who
have gaot a new vision, a new imagina-
tion, who can really think and feel that
the country’s economy should grow acd
grow at a faster rate and, in no case. less
than 10 per cent a year. This is what I
would plead with the Prime Minister and,
I am sure, she will accede to this request
at an appropriate time.

Finally, 1 would make only ome point
and that js this. The national leadership
has been talking a great deal in terms of
political stability  But political stability
has little meaning if it does not produce
ecomomic prosperity and social justice.
Thix whole process of political stability
has really not inspired the people and the
people have begun thinking that this poli-
tical stability must go if the economic
prosperity and social justice is not gua-
ranteed to the people. This is the time
for our national leadership to ponder seri-
ously whether they really want the coum-
try to move forward or to go backward.
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SHRI GIRJDHAR GOMANGO (Kaore-
put): Mr. Daputy-Speaker, Sir, I am thank-
ful to you for giving me an opportumty
to speak on the Tndustrial Finance Corpo-
ration (Amendment) Bill.

1 would like to maks a few points be-
fore this august House ahout the proo-
lems of the dwtrict Koraput in Orissa
State. The Industrial Finance Corporation
has a great role to play for the industrial
development of the country and also for
the eradication of regivnal imbalance in
the country

Coming to the point of regional imba-
lance in the country, T weuld like to men-
tion figures of monsv advanced to differ-
ent States by the Induwnal Finance Cor-
poration. The Corporaton has sanction-
ed moncy mostly to wieady industrially-
developed States He.z, you will see that
Maharashtra and Tamil MNadu have got
Rs. 20 crores They huve sanctioned bet-
ween Rs. 10 crores to 2(* cvores for An-
dhra, Gujarat and Myezo1e, and between
Rs. 5 crores to 10 crores to Haryana,
Kerala, Madhya Pradesh, Punjab, Rajas-
than, UP. und West Eengul Less than
Rs. crores is in the case of Assum, Bihar,
Delli, Himachal Pradesh, Jammu and
Kashmir and also Orissa.

In Orissa, there are so many facilities
available for the decvelopment of indus-
tries. But due to lack of finances, the in-
dustries in Orissa are not developing pro-
perly. 1 would like to give the history
and geography of Orissa. not in detail but
in short. ...

MR. DEPUTY-SPEAKER: History and
geography of Orissa will not come within
the purview of this Bill.

SHRI GIRIDHAR GOMANGO: The
history of Orissa is that it is & poor Sfate
in the country. The geogiaphy of Orissa
is that 42 per cent of its area is forest and
hilly area where we can get the minerals
and other resources for the establishment
of industries. The public sector in India
has over the years beep going at a faster
rate in different areas in the field of in-
dustry, The role of the public sector is
te achieve socio-economic develepment of
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the country The plans should be made
particularty for the develapment of back
ward regions im the counfry

In Onssa especmily m my own district
which 13 Karaput many forest based 1
dustries can be started because this dis
trict has m its area « majot portion as
hills and forests and a lot of muneral re
sources are available there A proposal
was submitted to the Government of India
m September 1969 by the State Govern
ment for the establishmemt of a cement
plant near Sunki 1n Koraput mn the Fourth
Plan I would request the Government to
see that this proposal + miterialised

MR DEPUTY SPEAKER There should
b. some other occasion for making these
submissions

SHRI GIRIDHAR GOMANGO  The
Industrial Finance Corpt rition should pro
vide fimances to the State Government
We have nationalised the banksg and they
should come forward to pive more money
for this purpose particularly 1n tribal and
hackward areas

If major industries are developed n
tribal and backward ireax the necd of
the people and of the place will not be
folfilled because they are not techmical
personnel, they do not know how to work
m factories That 13 why Sir I request
the Government to hav: small scale 1n-
Justries an bachward and tribal areas

(wviver) fadaw 7 Fwda FETE

w forew & wf frareoge T
2w o oo ofeewr fefwde
wrafagy Wi agerdr afafagy # gemoar
wary ¥ o oft & ) wbuTe faw A ww
aTad FT oy frar o wr & o
FoTQ wyfirs gewn W WY fr
arer faefrr wgrar & s | AR
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AGRAHAYANA 22 1894 (SAKA)

Corporation 238
(Amdt ) Bull

fa far qeamY & g7 faer qwar 2,
qZ T WIFT K ¥ gy w5y framar
I |

"OETT ¥r ¥@ Afa A frdt &
forars 7Y & 1| TYRTAY oia F SOy A1
gerfaa s Ma 771 ad a7 w717
%Y fa & 1 foreg v # v AW 3@ W
gt Amrafaw § fa awwrd da ¥
IO ¥ waar @ F IARN R WH
HTYTIIT S4T30 & VTR IJONTATHT 3
YA ®H § WA AV qARGET AT
FOTRT AT AFT TETAT AT § | qvaTe
wietfre faer frr grar g sam 7
faeity agrgar  fasmar swat 2 faeg
qrETC SeraT w1 fEered oy a1 1 2
fr ag fama forr st sreT 1o
fg u7 A¥T T ¥ Fw@raTw ¥
dfrw I & o ate @Egm W
FAET ®L |

ar wfafem aamd da «
sifersrer ST ¥ wTeT &Y ®T & | AT
T SATYT AATAAE 61 § | T6 9T
Wt s AR AT grEvwar ¥

afy sharfes foer fomwr a2 a®
AT JEN & T 9T A FEAIT Y
= X, @Y wiew war ghm |

wer waw wrfe gfe & oF
faeer Trow § gt TR srfaTE i
gfeor T @ 1 wgr Wi wger X
O 7 @ frw & wgraer o o
FFdT & |

wmhmyawagaar 7 g fa
gfe w1 Tratee< firdy Sum & @y
TEAT ¥ o ag S99 SO & art ¥
farey Fareer qe q12 & Wy Ay °F W
TorTh I afafr 1 fawrfonr ax
qe € srwear #Y 9T @ & 1 F v



4

239 Industrial Finance

=t gawrg sara]

A T I Wl v ww 14 &
waT< ufg fa @Y 30 7 fodll TERT
&1 wifaw fg &, o o o% faeft
[EEAT F st @A

wratfirs fas favrwr 1964 & 510
T g & | TN 39 wfrm wie Aw g,
fag 3¢ v@ & fag 7g fam @mr o
W ¢ | O TF IONT FHE-GF qFHFTA
gfafaat mix méqe wwfmay o &
#fifaw ar | w7 77 faor & grev g@ €
AT A AT G E A A F
FEY FY 9T 57 fraw & faeita mgTaar
& o

qETS &g & FTIGAT 7 1 "1l
&1 8T &, I g} FraT WY A1 ST
waey sqaedr ¥ gare faoar sy 1 owmw
waar & 3w Sw@wr A awgEr #7
FATEA AIET TIA, T FYET, FOAW
T, TAALET W ZH I W7 |

Faer IO K g faefia weraar
WX N FEAEHFAT § | T AT@ wqAT
T THLST T @I S FARN FAIGL
sfeatfagt w1 " arfas feafe =t
STHAT FIAT 9F T & | ofT welt wgEy
siifrs faer fare &1 goa sm3w g,
& gardr sfzarfagy w1 o faw
3T | FAR AW ¥ AT w7, Y
gt wtr w3 far  frdt afesm
# S AT XN T g ) 7w faeia
qgraaT W F FAIT SR FT T
e et qaft Aare g o

¥ o A frags T IAT§ 0
1 7 w9 77 Y o gy &, IR A
FATAT FTAT wrigy | TE g OF faw
T & wfe @y oy, SAwr 5™
IAAT THN qE |

Y WEUAT I Wed SAW AT 9
Har ¥ @, 3 ag @ fr w3 few

DECEMBER 13, 1972

Corporation (Amdt.) Bill 240
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCF (SHRIMATI
SUSHIT A ROHATGI) Mi Deputy Spea
ker Sur I would like to thant all the hon
memberg for the very valuable suggestions
that they have made especially my em
nent colleague Mr  Somnath Chatterjee,
who 1mtiated the discussion and who real
ly started it at a very h.xh level and kept
it entirely free fiom poutis, for thay and
for his eloquence he has to be congratu-
lated  Unfortunately, that could not be
sustained for various reasons and political
rcasons had to be mmjected into the de-
bate  Actually the entire gamut of the
debate widened, instead of being confined
only to the IFC (Amendment) Bill, its
horizon widened and it became a cnitical
analysy of the entre economic and fin-
ancial policies of the Government. For
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that, Sir. we do need more time on another
occasion, and as such, I will confine my-
self now to the IFC (Amendment) Bill
and to the relevant factory which the hon.
members have raised from time to time,

First and foremost, I would like to
bring to the notice of the hon. members
that next year, in June, the IFC would be
celebrating its Silver Jubilee; it will be
completing 25 years of good, constructive
service to the pation. It has been a pion-
eer developmental financial institution, the
first of its type in Asia, and actually in
the developing countries; it has thercfore.
its own prestige.

Now, when they arc going to celebrate
the Silver Jubilee, we cannot but turn
our minds to the pionecer, the great visio-
nary, Pandit Jawaharlal Nehru, who had
the vision and imagination to think ot
such an organisation which would pave
the way for future development of finan-
cial institutions.

15 hrs.

Shri Vuendra Agarwal said that we have
1o judge any organisation and any deve-
lopmental financial institution from the
basis of the service rendered or the per-
formance to their credit and I woukl like
to say that these ure the two criterin by
which we can judge the ITC, and on both
these counts I find that it is entirely {o
the credit of the IFC 1 would like to
congratulate all those whu huave been as-
sociated with it.

Of course, in regard to drawbacks, 1
have something to say and 1 will come to
it later, but this is the gencral background.

The scope of this un,ending Bill is to
extend and to emlarge the sphere by bring-
ing the public sector undertukings also
within its purview, This will natuarally
promote new enterprises and encourage
new entreprencurs and 1 think there can
be no two opinions about it. The se-
cond factor is expansion of business and
it must be sald to the credit of the IFC
that the Reserve Fund of the Corporation
is at present equal to the paid-up capital
That speak volumes for anv organisation
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as such. We find thag the Corporation had
been expanding its activities from time lo
time and now its future expansion will be
allowed and its authorised capital is pro-
posed to be increased from Rs. 10 crores
to Rs. 20 crores This would facilitate
future expansion of business If there i9
expansion of business, automatically therc
is grealer investment. By greater invest-
ment, there is automatically greater pro-
duction, and that is co-related with the
generation of wealth 1n the country.
Therefore, I think, this is ¢ very welcome
feature.

Another featurc of this is the ability to
provide feeder loans, and foieign curren-
cy loans to the small entrepeneuss, So
far this facility had not been there, but.
by this amending Bill thi» facibty will also
be provided to the small cntrepreneurs,
and 1 think therefore that this is a wel-
come feature.

Mr. Virendra Agarwal levelled a chaige.
I wish he was heic to hear the other side
of it. I would like to say that we are not
trying to flout or to go aguinet the recom-
mendutions of the Committce on Public
Undertakings On the contrary, the Clau-
ses which we are introducing now, namely
Clauses 6. 14 and 15, are primarily aimed
al accepting and implomenting their re-
commendations and therefore what is be-
ing done is not in violatiun of the recom-
mendations, bu in direct implementation
of the recommendations of the Commit-
tce on Public Undertakings.

One point was made by Mr. Damani
for which 1 am grateful. Points were rais-
ed about the rigdity of the procedure and
thercfore 1 would like to Jiaw the atien-
tion of hon. Members 1o Clause [, We
find from the security poiat of view more
emphasis laid on the project orientation,
and therefore this regidity, if it was there,
to some extent. needs to be remedied.
Therefore 1 think this will be unother wel-
come [cature.

Apart from other facts, 1 would like to
mention that this year, being the silver
jubilee year, certain special schemes have
been announced. A Special Management
Institute has been set up which will in =
way be providing a sort cf consultancy
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service, because these are needed some
tumes by the young emtitpreneurs, by the
people who want academic advice and so
on, ard they want co->sullation how to
put up a project ctc  And therefore, this
feature, namely, the setting up of the Spe
cal Management Institute 1+ a4 special
feature The Benevolent Fund which we
are proposmg lo set up will be assisting
these new entreprencurs hcre and abroad
and 1t will help them to specialise 1n their
job  These are some of the mam f[a
tures which I wanled o mention

There was one argument which was
raised and this was that there <hould be
& merger of the IDBI and the IFC 1
thought yesterday we had some discussion
on it but T would like to repeat 1t agun
The present tendency 15 not for amalga
mation or for setting up of monolithic

SHRI SOMNATH CHATIFRIEL
IFC should be made a separate nstitution
independent of the IDBI, without any in
terference by 1t

SHRIMATI SUSHITA ROHATGI
Actually there 13 no interference at all

The autonomy of the 1FC 1s there|

SHRI SOMNATH CHATTERIJEE
IFC has to obtan the approval from
them regarding theirr proposals and
schemes and that causes delay

SHRIMATI SUSHILA ROHATGI,
The delay factor has been taken care of
On the point how to remove the delay,
how to expedite thc thiogs, etc I will
come to, a little later T am now dealing
with the point made about merger and
Government's stand is this Mr Virendra
Agerwal had taken it up Perhaps he 1
a prephet of doom, I don’t say peronally
But, many people are thinking that the
country 13 going backward and that the
country is not going farward, it is stagnat
ing and all that T personally feel, if we
stood wheie we were, then perhaps it
would not only be stagnation, but 1t would
be struggle for murvival  Therefore, the
question of belng so pessimistic does not
arfse  Sinee it is a pofitical argument
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suggesied by lhum I do not think we have
to go nfo the poliica of it or the inten-
tions which have motivated lum to level
those charges over here.

The IDB1 also refinances snd rts nature
of work 1s drfferent whereas the IFC spe-
cialies 1 giving loans for cooperatives,
whether it is sugar or jutemulls, etc The
IFC 15 a developing financial mstitution
which gives loans to” cooperatives which
1s not done by the TDBI I do not think
there 1s any overlap here because thys
identity has 1o be maintained and more-
over IDBI gives loan to\l.he core and the
huwvy sector which 15 not done exclusive
ly by the IFC and therefore, there 1s
sepatation of juiisdiction, so far as this
aspect of the matter 1» concerned

Mr Symnuh Chatlerjee said that no
indication wis given as to which nstitu
tton o1 Institutions loans or debentures

would b transferred by the IF(C This
has to be read along with C1 11 This
15 only an enabling provmion Since IFC

happens to be the trustee, 1 do not think
this s really necessary to name any
institution as such

About ‘court’ also, the word has already
been defined and 1t 15 competent on the
part of the court to have jurivdiction where
the substantial business of the concern is
carried on And therefore, this 1s also
equally made clear There was no lacuna
in drafung as was pomnted out by the
hon Member

SHRI SOMNATH CHATTERJEE: I
referred to Clause 6 yesterday andfI said
that it provides for tremsfer of rights by
the TFC but 1t does not provide to whom
the nght will be transferred or who are
eligible to be 1its transferees The hon.
Minister  just now referred to Cl 11 of
the Bill but it deals with amendment of
Section 18 which deals with the Execu-
tive Commuttee of the TFC and it has
nothing to do with persons or bodies who
would be the transferees The Hon Min-
ister, I think, may have a Jook into this
in some more detall
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SHRIMATI SUSHILA ROHATGI:
Aboyt regulstions, it has been mentioned
that these ions ahould be subject to
the scrutiny of Parliament. We feel that
IFC has worked with 25 years of service
to its credit and therefore it is now a
mature organisation and it should be free
from bondage. Regulation is a day-to-
day matter it need mot be brought before
the purview of the scrutiny of the Parlia-
ment, as such, As a matter of fact, for
some time past it has not been brought
for disgussion.

SHRI SOMNATH CHATIERJEE: It
is a fundamental question.

SHRIMATI SUSHILA ROHATGI: R
is pot a policy issue; Traming a regulation
is not a policy issu€; it is a routine affairs
As such, it is not brought before Parlia-
ment.

SHRI SOMNATH CHATTERIJEE:
Why are you changing this? It was
placed before... ..

SHRIMATI SUSHILA ROHATGI: 1
hope he will appréciate the delay factor
which srose, It has been mentioned that
too much scruflny is a cause of some de-
lay and scrutiny by Parliament will lead
to a little delay.. .

SHRI SOMNATH CHATTERIJEE:
Parliament does not approve of the re-
gulations as such. Under the present sys-
tem of Subordinstc Legislation, rules are
placed before Parliament and if Parlia-
mert  decides to after tiem they are
altered; otherwise they become eflective
as and when they afé framed. There-
fore Parliamen(’s intervention will not
delay the matters,

They become effective as soon as they
are framed.

SHRIMATI SUSHILA ROHATGI:
They have been there for the last six
years without any amendment,

MR. DEPUTY-SPEAKER: Don't go
too far into this controvetsial feld.

SHRIMATI SUSHILA ROHATGL
I shall keep thmt in mind. [ think he
has sirady heard my viewpoiot also.
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MR. DEPUTY-SPEAKER: As the’
knows Parliament is very sensitive. Let
her be careful about it.

SHRIMATI SUSHILA ROHATGI:
We shall not tread even an inch on
Parliament’s rights,

As regards dividend distribation, we
feel that on the basis of the performance,
the stage has been reached when the ceil-
ing of 5 per cent should also be removed.

The question which has been repeated
by almost every Member and which iy
shared by everyone is in regard to the
allocation or lending policles with an eye
on removal of regional disparities. We
find from statistics that out of the total
aggregate assistance to all the concerns,
out of a tfotal of 565 projects to whom
the assistance sanctioned was Rs. 398
crores, in the less developed or bachward
districts, the number was 148 projects.
and the assistance sanctioned was Rs. 107
crores. We have tried to break up these
figures and we find that the IFC helps
the co.operative sector In a substantial
way. The bigger industrial co-operative
societies are not financed by any other
financial  institution. The co-operatives
represent Aalso to a certain extent the
weaker sector of society. QGoing by the
fipures, we find that the amount of asvist-
ance taken by the less developed States
and backward arcas is 26.9 per cent, and
by the cooperatives 1s 22 per cent and
for the new entrepreneurs, it works out,
because it was staited only recently, to
10 per cent and the amount going to the
new  undertakings really works out to
65.3 per cent In this way, the assistance
givon by the IFC has really gone to create
more jobs and new potential for new
entiepreneurs, and therefore, it is a job-
oriented policy, and many of these people
have profited from this assistance.

AN HON. MEMBER: That is why
therc are so many jobless.

SHRIMATI SUSHILA ROHATGI*
F am sure the IFC is nbt responsible for
the jobless, If that were s@, we shall
tackle the problem right now,
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A point was also made in regard to
the purpose.wise classification.  Hon.
Members wanted to know the particular
direction in which the money bad been
used. Therefore, Government have tried
to make an exercise and we find that the
position is as follows, We have the
figures of total assistance up to June 30,
1972 pranted to new undertukings. If
you would permit, I shall read out the
whole thing. We have got the figures
for expansion of existing lines, moderni-
sation and rehabilitation and diversifica-
tion We have got all these figures, and
we find that Government have really been
trying to see in which way the concerns
could be improved, whether by expan
sion, or diversification or modermisation

One pomt that has so far cluded many
of the Members here, probably because
they did not have time to mention it
i5....

MR. DEPUTY-SPEAKER: Why make
them wise about it?

SHRIMATI SUSHILA  ROHATGI:
It would be unfair to the IFC if 1 did
not have your permission ta put it on
record.  Since it is cclebrating its Silver
Jubilee this year, this should be on rccord
that the quantum of Rs 2006 crores has
been raised by the IFC as resource mobi-
lisation, and this is not a very small
measure, and I think that it deserves
credit for it, and I am glad that they
are coming out as a pioneer financial
institution in the country and also out-
side.

Some hon. Members had suggested
that the money should be given for
small-scale industries. 1 think that this

is not within the purview of the [FC.
That is where the State Finance Corpora-
tions would be coming in. Here, we are
really concerned only with the loans and
financial assistance to the medium scale
and the large scale industries, since the
IFC gives loans over Rs. 20 lakhs and
not less than that. We have tried to
go into that point which was mentioned
about the question of discrimination or
rather the point that some of the ad-
vanced States had taken more loans while
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the backward States had really not beem
able to utilise the assistance in full We
find from the figures, that in Maharash-
tru, 8O projects in the corporate sector
have been given assistance, and the assist.
ance granted to the corporate sector is
Rs. 42.69 crores....

SHRI SOMNATH CHATTERJEE: In
which year?

SHRIMATI SUSHILA ROHATGI:
1 think these figures are up to the end of
Tune, 1972, if I am not mistahen, 1 say
this subject to correction.

SHRI SOMNATH CHATTERIJEE: T
think 1t should be for 1971-72.

SHRIMATI  SUSHILLA ROHATGI:
In West Bengal, it was Rs. 3940 crores.
So far as the co-operative scctor is con-
cerned, while in Maharashtra, 1t was 32,
in West Bengal i1 was nil; the assistance
grunted to co-opcrative societies in Maha-

rashtta was Rs 40.36 ciores, while in
West Bengal, it was nil  So far as the
share of West Bengal in the mutter of

financial assistance from the IFC iv con-
cerned, in the corporate sector it has
been more or less the same. But when
it comes to the co-operatives, we find
that the south has a definite network of
co-operatives and further sugar co-opera-
tives ure also therc. Unfortunately, West
Bengal does not have sugar production
to that extent....

SHRI SOMNATH CHATTERIEE:
They will only patronise sugar. For. sugar
gives them benefit.

SHRIMATI SUSHILA ROHATGI:
I think that sugar in West Bengal should
be even sweeter, if 1 am not mistaken,
but the production has to come up. But
the fact is that co-operatives have been
working in the south and they are better
worked there, but in West Bengal, we do
not have these. We have jute mills there
and the jute mills could also utilise the
assistance,  Another factor which has
been responsible for this is industrial
instability. I did not want to bring
politics into this debate, but I must
mention that industrial investment cannot
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operate in an atmosphere where there
is industrial instability. We know that
during the last two or three years, the
industrial stability which was needed for

investment was not prevalent in West
Bengal,
SHRI SOMNATH CHATTERIEE:

How any applications were made from
West Bengal for loans from the IFC
during 1971.727

SHRIMATI SUSHILA ROHATGI:
It has been brought to my notice that
no worth-while application has been re-
jected from anywhere.

SHRI1 SOMNATH CHATTFRILE:
What does she mean by worth-while
application? Let her give uy the figures.

SHRIMATI SUSHILA ROHATGI:
I have told him alieady that no worth-
while application has been rejected This
means fhat none  obwiously must have
come. As regards this question of n-
dustrial stability, the fact v that wnce
the Industrial Reconstruction Corporation
of India has come into operation 1n West
Bengal, the situation hag definitely m-
proved, and, therefore, 1 would call upon
hon Members. whichever affillations they
may have, to remember that it they sus-
tain this stability in that State, it would
be conducive 10 greater production and
there would be no reason why West Ben-
gal cannot utilise the assistance given by
the IFC.

There was some question about the
performance of the IFC and also a sugges-
tion for the better working of the
IFC. We have to admit that there is
scope for improvement in the working
of the IFC., This has attracted the
attention of Government, and Govern-
ment are fully alive to it and certain
steps have been taken in that direction.
For instance, the corporation has opened
a lot of branches and is streamlining its
operations. The corporation has also in-
creased its technical staff. 1t is contact-
ing the Cbambers of Commerce and In-
dustry and is trying to help the small
and mediom  entrepremeurs and having
effective coordination with the State Fin-
ance Corporations and other State level
agencies,
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There is only one other point left and
that was the peoint made by Shn D. K.
Panda. He mentioned about the Bajorias
and Jalans having been given a substan-
tial assistance by the IFC. He hasy used
s own term, namely looting of some
such expression. We do not subscribe to
that, But anyway, he has made that pomt,
According to the Monopolies Inquiry
Commission, the Bajorias and Jalansy group
are under the BIC group and the Suraj-
mell and Nagarmall group respecuvely.
There hag also been some inteilocking of
companies belonging to these two ndus-
trial groups But so far as the IFC is
concerned, it has not granted any assist-
ance to any companies falling under the
BIC group. For the Surajmall Nagarmall
group a total assistance of Rs 139
ciores has been sanctioned wp to the end
of June, 1972, There was one pomt
which has to be refuted.
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SHRI D. K PANDA: Bojoria-Jalan
House—what is the amount of advanced
granted to them?

SHRIMATI SUSHIT A ROHATGI:
We do not have this, I you give notice
we can give them.

SHRI D. K. PANDA: I raised this
question.
MR DFPUIY.SPFAKER: She will

give you the fipures; she does not have
them ready.

SHRI D K. PANDA ] shall wnte
again,
SHRIMATI SUSHILA ROHATCGI

You write and we shall give whatever
we have. There is one point which necds
to be refuted, Somc hon, Members had
mentioned that out oi 34 companies only
ten have accepted convertibility clause 'Wc
find that it is not the case. All of them
had accepted the convertibibty clause and
therefore it is not correct to say so. Now.
about Orissa 1 have tried to make en-
quiries and to the best of my information
I do not think the Orissa Government
has sent in such an application but in
case the hon. Member is interested, if
the application has come in just now, we
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do not know; if it is there it will be subs
ject to other normal regulstions. 'With
these remiirks, I at sure the House will
give its unsnimous eupport to this Bill
and acclaim it as a progressive stap and
give its unstinted support to the Bill ...
(Interruptions).

MR. DEPUTY-SPEAKER: It cannot
be unanimous. She has herself given
notice of some amendments.

SHRI D. K. PANDA: With regard to
Orissa, may [ know whether the hon.
Minister has received facts, has ascertan.
ed froim the particular department whe-
ther any application has reached them
for advance from this Corporation?

MR. DEPUTY-SPEAKER: You kindly
write to her.

SHRI D. K. PANDA: To say: I have
no knowledge about the applications re-
ceived—that is one thing. We have not
received anything to suy so, 15 a different
thing. Let the hon, Mumister clarify.

MR. DEPUTY-SPEAKER: These are
details. She may not have the figures
ready in hand. She has promised, she
will get the figures and send them to you.
Now, the question is:

“That the Bill further to amend the
Industrial Finance Corporation Act,
1948, be taken into consideration.”

The monoen was adopted

MR. DEPUTY-SPEAKER: We
up clause.by-clause consid:ration.
question 1s:

take
The

“That clauses 2 to 16 stand part of
the Bill."”

The motion was adoptsd,

Clauses 2 to 16 were added to
Bill,

Clausél 7—(Amendmerit of seetion 300

MR. DEPUTY-SPEAKER: Wa take
up Clanse 17. Gowernment has given

the
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notice of an amendment at 2,22 this
aftarnoon.

SHRI SOMNATH CHATTERJEE: We
have not got a copy of it

MR. DEPUTY-SPEAKER: You would
not have and that is why I am mention-
ing the time. Before I admit this amend-
ment, before I accept this notice—be-
cause it is a very nominal thing as you
are gomng to sece—I should like to say
that it is rather embarrassing to  the
Chair You have been working on this
Bill; you know it; you must have dis.
covered .(Interruptions) It should be
much better if proper noticc iy given in
time But since it is a very formal
thing, a nominal amendment, I shall
accept it But I would like you to move
it personally and explain to the House
what it is.

SHRIMATI SUSHILA ROHATGI: With
your permission, I beg to move:
Page 8, lines 12 and 13,

for “District Judge”,

read “District Judge or an Addition-
al District Judge™. (2)

It is a very innocent thing. By way of
abundant caution we have taken this; it
is sometimes better. The term ‘district
judge’ may not include ‘additional district
judge’. I think this is an amendment
which the House may accept,

AN HON. MEMBER: Which clause is
it? bb
MR DEPUTY-SPEAKER. Clause 17,
lines 12-13 on page 8. It reads: “All
proceedings (whether by way of suits or
appeals or other proceedings under this
Act pending before a District Judge....”
She would like to add". ...Additional Dis-
trict Judge'. It is a very nominal thing
I shall put it to the House.
The question is:

“Page 8, lines 12 and 13,

for “District Judge”

read “District Judge or mm Al

tdonal District Judgt®™(2)

The motion was adeptad.
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MR. DEPUTY-SPEAKER: The ques-
tion is:

“That clause 17, as amended,
part of the Bill."

The motion was adopted.

stand

Clause 17, as amended, was added 10
the Bill.

Clauses 18 to 20 were added to the
Bill,

Clause 21—{(Amendment of section 43.)

MR. DEPUTY-SPEAKER: Clause 21—
there is an amendment which has been
circulated, by Shrimati Rohatgi.

Amendment made:
Page 9,—
for lines 26 and 27 substitute—

‘(b) im sub-section (2) in clause (e)
for the words “Board and of the
Central Committee,” the word “Board,”
shall be substituted; (1)

(Shrimati Sushila Rohatgi)
MR. DEPUTY-SPEAKER- The ques-
tion is:

“That clause 21, as amended, stand
part of the Bill"

The motion was adopted,

Clause 21, as amended, wav added to
zhe Bill,

Clause ¥, Enacting Formula and .the
Tirle were added to the Bill.

SHRIMATI SUSHILA ROHATGI:
1 move:

“That the Bill, as amended, be

passed.”

MR, DEPUTY-SPEAKER: The ques.
tion is:

“That the Bill, as amended, be
passed,”
The motion was adopted.

Ve——
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15.25 hee.
DELIMITATION BILL

THE MINISTER OF STATE IN THE
MINISTRY OF LAW AND JUSTICE
(SHRI NITIRAJ SINGH CHAUDHARY):
I beg to move*:

“That the Bill to pmm‘-e for the re-
adjustment of the on of seats n
the House of the People to the States,
the total nuomber of seats in the Legis-
lative Assembly of each State, the div-
sion of each State and each Umoa tern-
tory having a Legislative Asscmbly and
the Union territory of Delhi into teru-
torial constituencies for elections to the
House of the People and Legusiative
Assemblies of the States and Union tern
tories and Metropolitan Council  of
Delhi and for matters connected there-
with, be taken into comsideration "

Hon. Membm are aware that article 82

cation of seats in the House of the People
to the States and the division of each
State into territorial constituencies shall
be readjusted by such authority and in such
manner as Parliament may by law deter-
mine: Provided that such readjustment
shall not affect representation in the House
of the People until the dissolution of
the then existing House, A similar pro-
vision will be found in aricle 170(3). Cen-
sus in our country takes place every tem
years. The last census took place in 1971
and the reports were received during the
middle or later part of this year. re-
ceipt of those reports it became neces:ary
to move this Bill.

This Bill is based on similar Bill; passed
by this Homse in 1962. There arc five
variations from that Bill and I shall draw
pointed attention of the hon. Members.
For instance in the short title in the 1962
Act, it was Delimitation Commission Act.

*Moved with the recommendation of the President.
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